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Affidavir 1o be Furnished by the candidate alongwith Numination Faper
Before the Rety rning Officer
For -Iucr.:-'-n rnﬁ_i}lml.fl-ﬂn’r.’xf':zcﬂﬁ‘{naME of the Hous:
FromlA. Latwindgany. ..., ---Constituency(Name uftie Constitcr |
1.1ME TNE windaugh: ofiwik - g L. 3
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Need BL. . years, residen of DM - fay Shewkewe | (mention full postul :x.ddr-:saj..- wbibivhaie db ti alnive

Election, do hereby solemnly affirm and state on oath as under:-
[ strike out whichever is nui applicable)

(1) 1am a candidate set - = emmeee—{niaine of the political pa_rt_-,r 3/ am contesting as ux

Independent candidae,
(2) Details of PAN and statys of filing of Income tax return :
SLNo. [Names s Permanent ] The financial year for | Tofal income
Account Number | which the last shown [n Income
{PAN) Income-tax return has | Tax Retwrn( in
R =g been filed — | Rupees) = |
I Self RRWRD2E5IN [t - S0 14 311, 00000
i Spouse- -
ER Dependem1T : o
4, Dicpendent 2
3, Dependent 3.

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the conri:-

51 [ Offence Description 1
LMo i — R
(8) | The details of cases where the court has tahen 1
cognizance, Sections of the Act and description Mo
of the offence for which cognizance taken :
(k) | Name of the court, Case No, and Date aof order = o
taking eognizance - N L .
{c) | Details of Appeal (z)7 Application(s) for revisiop T
(if any) filed against the above order(s) « No

- — e — bk S e |

4. Cases in which I have been convicted by a court of law{other those referred to in Form 26):

The details of cases, Seciions oF i I ———————— G S
Act and description of the affence for N'{]
which convicred :
"'Tmﬂ'fm[ﬁ;ﬂ&._aﬁ_' T e
| N O
! i Datefs) of order(s) .
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5 Thut | give heiem below ihe
iy Spouse and all dependenty:

iy'lnmlmem,
Instituiion and
i Walue omeﬂSimmeebgn

cOmpanies and as per hooks
4. Dependent”, here
5. Denails: including

| Description -«

-
-

icating the exten; of

in case of non.
INE:ns u person, substant
BITUNL s 1o be given se

detuils of § v gsses {movabsle wy

the details includi
Branch are 1o he Eiven
tures as per the curren mar

Joint ownership will also have
ng Serinl Number, Amoun

d iamuvahle ele g of mysels.

L, [

ket value in Stock Excha
listed compunies should ke given,
ally dependent on the income of the candidare.
parately in respect of each investment)

to be given

te of Deposi, the Seheime.

NEe it respect Ui fised

Selr Spouse

T
inf

e P
Cash

| wand

| Details of Deposiz in Bank

| avcounts (FDORs, Term Deposity
and all other types of Depasits

J including saving accounts),

{ Deposits with Financial

| Institutions, Nan Banking

Financial Companies and

Cooperative societies and the

—

Dependent-1
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| imount in each such depasil
! Details of investment in Bonds, [i}}k'rg Hauiedy
Debentires/shares and units in 3 s o0
companiesMutual Funds and  ||3% )
others and the amount, |
Dretails of investment in NSS, Tuwio Ton by,
Postal Savings, Insurance Policies Yaventy e
and investment in any Financjal 4
Instrument in Post office or : |
Insurance Company and the Q 1 H R -..11] !
amount ] —_—
Personal loans/advance Eiven
Afy person or entity including |
firm, Company, Trust ete, and 1 i
Other receivables fram debiors |
and the amount ; ' ’
Motor Vehicks/Airerafiy " [Stemiater; I- M
Yachts/Ships (details of Make,  |(R-0106-90c) |
Registration No. etc, Year of 14-3-2c11 ,

Purchase ‘and amount ) %
ewelry, bullion and valuahie
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| {Zhims/interest S < _‘
x| Lerass Total value EE

3. [retails of Immovable assets: I
cier 1L Properties in joink ownership indicating the cxtent of joint ownership vill also have 1o be indicat
2 . Each land or building or apartmert should be mentioned separately in this format.)

M = —— PR
Description Sell Spouse Dependent-1 | Dependent-2 '_I}ependent-.! |

]

) | Agricultural Land s Teven I

Location(s) o |

' Survey number(s) ) |

Ares (Total measurement in ®0.0 . |

acres) (s ) =

Whether inherited property LY = '

( Yes or NO) B‘l'{-ﬂ?ﬁj-u;u
Yaiy

Date of purchase in case of salf 0] I | -

acquired property

Cuost of Land (in case of
purchase)at the time of
purchase

Any Investment on the land by
way of development,
construction etc.

Approximate Current market
vilue

2,97, 989z ot

i) | Non-Agricultural Land

Location(s) - !
Survey number(s) l
Area [Total measdrament in
sq. ft.)

Whether inherited property
(Yes or NO)

Date of purchase in case of self

acquired propeny

Cost of Land (in case of

purchase) at the time of

purchasze

Any Investment on the land by

way of development,

| comstruction ete,
Approximate Current market

value F ]

iii) | Commercial Buildings '

(including apartments)

i -Location{s) i

-Survey numben(s) '

Built up Arca (Total ; i B

measurement in sq. f£.) +

S L
il ]
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g | % leiher inherited property

iv) |

{ o= ar M)

g Do of purchase in case of seil
| awiiired property

€ wat ol propery (in case of
pi fchase) at the time of
| prvhase

Ay Invesiment on the
pauperty by way of
1_ development, construction ele,

Approximate Current market

(including
apartments, )

-Location(s)

- Survey number(s)

IR ey of
!  dalia

L_ﬂ In Ehy it

Jalelbur Gy

Adrea (Total measurement in
sq. ft.)

L-'-'f‘-f‘l g iy
S E-11- 09

Built up Area (Total
measurement in sq. fiL)

lig9¢ g

Whether inherited property
(Yes or NO)

45 ek

Date of purchase in case of self
| acquired property

Cost of propernty (in case of
purchase) at the time of
_purchase

Any Investment on the land by
way of development,
constrisction ete.

M

Approximate Current market
vl ue

18 In'lF'pr

‘)

Oithers (such as interest in
property)

)

Total of Current Market
Value of (i) 1o (v) above

99 fprr
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i | give herein below the detalls of liabilities! dues to public financial institutions and government :-
{Mote: Please give separate details of name of Bank , institution, entity or individual and amount for each item}

Deseription Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
o o - i
) T Loan or dues tp Bank/Financial [;1:’{:";{“ ‘m
Institutign ' ¥
‘Name of Bank or FI Q:"u].'.g;ﬁ dirg |
Amount outstanding LH"'L;_;.,';‘ e
Marure of ioan 5 5 conzool gt dm) |
Loan or dues to any |
individuals! Entity other than . | |
inentioned in (i) above. N U | |
Mame{s) . °
Amount dutstanding \ |
Mature of fohn s A
i >y B :‘nz,r\



Aty other liability : i L

| Gerand total of liabilities
(i) |

Gove gment Dues: A
[hues o departments dealing [goevrenk yit
wiith government T F

‘I arcolamodation {_ﬂ“u't;_‘nnmr:f}

Dhues to departments dealing
with supply of water '

Dues to departments dealing ; I
with supply of electricity

Dues to departments dealing :
with supply of !
telephones/mobiles

Dnzes to departments dealing
with government transport
(including aircrafis and :
helicopters)

Ineome Tax Dues

Wealth Tax Dues !

Service Tax, Dues i

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues \

Grand total of all Govt. dues

7} Details of profession or occupation:
a Self... Pgmicultue
b. Spouse ..tak. Bhhcakel
8) My educational qualification is as under:
s Sehonl ke [ A R i}o, DR - fed Charhovaw, {HH M)'I, Lo e,
.Jive details of highest School / University education with full form of the certificate/ diploma/ degree course)
Name of the School /College/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Name of the candidate Sh/Smt/Kum. Meeva Tuoiveds
RSELE=S - T R R A 1 Rk N T
;. :;.ﬂl [::.llﬁdrﬂs s i kol SAGRAP Y ey
i and M i L SO AR 7
st;.l:. ame of the constituency 4 A, Enovindgens, feat - thorbo Eaf-v_j
3. | Mame of the Political party which set up the T
candidate {otherwise write ‘[ndependent’) . ; [\‘QJ} i
4. | (a) Mumber of cases in which conviction crder 0
passed (other than those refierred 1o in Form 26) N Tie_

=t} any L._éi:e:"'ll
5 o5 e [t



[ 7 ) Tuial bumbee ur Gonding cases wherethe |~ L |
L | o {s) have takes, cognizane i :
!'a‘_Pa.fé'n'r"' B ' +""}"e].. R which liest T70 el oy S -
M SR e n ot | lncumeTax Rewm filed |
(@ Candidate ~ Pleevs BATELL . ACTe - %L1t 311, 80000 |
| (b} Sponse: po X e S 3
. 1fc)Dependenes T ' e :
| 6. - Details of Assets and Liabilities in rupees o
Description o Self Spouse | Dependent-1| Dependent-i| Dependent-11) ]
A, Muoveable 2.1[5:1'“.1-:{}-21 {
; s L I BRI N (. S " - |
B.| - | Immovabie il i
Asser p
[1) | Purchase Price and i 3 B P ==
Development Cost of 25 Jali
Immaovable Property
| (Total Value) ]
< | [ii}| Approximate Curremt A |¢|.? .
Market Price of 28
Asszel (Total Vilue) ]
7 Liabilities -
(i} Governmen hivem ¥ S
__dues (Total) Py ]
(i} Loans from Bank, 12, Ho, ot
Financial Instinutions et Mlaly
others (Total) Ty Am) _
B. | Highest educational qualification:
(Give details of School / University education with full form of the certiFicate/ diploma/ degree
course) (Name of the Schoal {College/ University and the year in which the course was completed )

VERIFICATION

L. the deponent, above named, do hereby verify and declare that the cantents of this affidavit are rue and cormect 10 the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further

declare that ; .
{1} there is no case of conviction or

ih) L my spouse, or
thawve,

verified,at Pobro. .. ihis L T G L RN -5 i A

pending case against me other than those mentioned in items 3 and 4 abave;
my-deperdents do not have any asset or liability, ather than those mentioned in jtems 3 and &
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Note: 1 Affidavit snould be filed latest by 3.00 VM an the last date of filing naminations.
L AfMidavit siould be swom before an Usth Commissioner or Magistrate of the First Class or hefore g Mowan
Publiz,
2 Al columna should be filled up and o columa to be left blank, IF there is no information b farisl i respe of
any item, either *Mil" or “MNot asplicable”, as the case may be, should be mentioned

4. The alffidavit should he cither typed i written legibly and neat!
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